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give preference in allotment to
marginal expansion in existing units.
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Cement Factory at Abu Road

1601. Shri S. M. Banerjee: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that
approval for the establishment of a
new cement factory at Abu Road,
Rajasthan was given to Jaipur
Udyog Ltd, Sewai Madhopur and
whether prospecting licence was also
granted to the firm;

(b) whether the firm made arrange-
ments for prospecting lime stone to
establish the factory; and

(c) the reasons for the cancella-

tion of the approval?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Approval for
the establishment of the new cement
factory was given by the Central
Government. According to the report
submitted by the firm, the prospect-
ing licence was granted by the State
Government.

(b) This is what the firm stated.

(c) On the basis of the progress
made, Government considered that
the proposed factory was not likely to
be set up quickly.

Establishment of cement factory in
Purulia District

1602. Shri S. M. Banerjee: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether his attention has been
drawn to a news item in the Patriot
dated 8th August, 1963 that a licence
formally granted to a particular firm
for the establishment of a cement
factory in Purulia District, West
Bengal is being cancelled; and

(b) if so, the reasons for the can-
cellation of the licence?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir.

(b) No formal licence has been
granted so far for the establishment
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of a cement factory in Purulia district.
Only a letter of approval has been
issued. The cancellation of this letter
is under examination in the light of
the progress made so far.

Abolition of Supervisory System in
Cotton

1603. Shri Firodia: Will the Minister
of International Trade be pleased to
state:

(a) whether in view of comfortable
carry over of stocks of cotton and
expected good cotton crop, Govern-
ment propose to abolish the super-
visory system and compulsory survey
system which was introduced at the
request of the mills in order to curb
the rising prices spurred by lean
crop; and

(b) whether Government have
received any request in this respect
from All India Conference of cloth
merchants, Vidharbha cotton trade
and mills from Southern area?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir.
Government have, however, already
announced their decision to continue
the schemes with certain modifications
which have been made with a view to
avoiding undue hardship to cotton
growers and the trade. As the crop
is estimated to be satisfactory, the
scheme, while maintaining its basic
aspects of quality control and grad-
ing, will not cause any hardship to
growers or other interests.

(b) Yes, Sir. Government have
received a request in this regard only
from the Vidarbha cotton trade.

Rourkela Steel

1604. Shri P. C. Borooah: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact thai st-el
from the Rourkela Stee] Flant |is
supplied to the industries in Assam
at prices higher thap those from
other steel plants (public as well as
private sectors) in the country;
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(b) if so, the reasons therefor;

(c) whether Government have re-
ceived any representations from the
industries in Assam {(Jorhat) in tais
regard; and

@) if
thereon?

so, Goverament’s decisir

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). Till 22-4-1963, Rourkcle
Steel Plant was charging {from con-
signees in Assam, other than stock-
ists, the difference in freight belween
the all rail route and the rai-cum
river route the latter of which i
higher. This was strictly in accor-
dance with the regulations on thc
subject in force at the timec. On re-
ceipt of representations frem indus-
trial units in Assam against this
extra freight levy, Government
decided that with effect from 22.4.63,
the extra freight should also be met,
from the Iron and Steel Egualisalion
Fund anq should not be charged to
consumers.

Removal of Director from Company’s
Management

1605. Shri P. C, Borooah: Will the
Minister of Industry be pleased to
state:

(a) whether Government propose
to amend the law to assume powers
to remove any director from a com-
pany’s management considered res-
ponsible for fraudulent or dishonest
practices; and

(b) if so, the steps taken in the
matter?

The Minister of Industry (Shri
Kanungo): (a) and (b). Following
the recommendations made by the
Vivian Bose Inquiry Commission and
the Daphtary-Sastri Committee, Gov-
ernment are considering the various
proposals to amend the Companies
Act. The suggestion to assume
powers to remove any director from
a company’s management will be con-
sidered along with the other pro-
posals.





